BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
ORIGINAL APPLICATION NO. 484 OF 2022

IN THE MATTER OF:

Mohammad Mustak Mansuri ...Applicant
Versus
State of M.P. ...Respondent(s)
INDEX
Sr | Description Pg No.
No.

1. | Report of the Joint Committee in compliance of | 1-10
Order dated 23.08.2022 passed by the NGT, Principal
Bench, in Original Application No. 484 of 2022

2. | Annexures 11-25

FILED BY

RAGHAV SHARMA

Advocate for MPPCB

Address: Basement, B5-202, Safdarjung Enclave,
New Delhi - 110029

Ph. No.: (+91)-8527066461;
Email:raghav@srcolegal.in



JOINT COMMITTEE REPORT

ON

Hon’ble NGT order dated 23.08.2022 in
OA No.484/2022 PB) in the matter of
Md. Mustak Ansari Vs State of Madhya Pradesh & Ors

Date of Inspection: 15/10/2022

By
Joint Committee members

1. Dr. H.V.C. Chary Guntupalli, Scientist E/Addl. Director, MOoEF & CC,

Bhopal, MP. (Representative of MoEF & CC)

2. Sh. Vijay Dehariya, SDM, Jaithari, Dist.-Anuppur, MP. (Representative

of the District Magistrate, Dist- Anuppur )

3. Sh. Sanjeev Kumar Mehra, RO, MPPCB, Regional Office, Shadol, MP.

(Representative of MPPCB)



Index

Annexure No. Particulars Page No

Annexure — 1 | Copy of the Hon'ble NGT order dated 73082022 in| 11-13
appeal No. 484 of 2022 (PB)

Annexure — 2 | Copy of letter of nomination of committee members 14-17

Annexure — 3 | Location map of area with respect to subject matter 18
of complaint 'Nazri Naksha' appeal no. 484 of
2022(PB)

Annexure —4 | 'Panchnama’ submitted by neighbours of Mustak 19
Mansoori & Haider Ali

Annexure — 5 | Photo of the site visit on 15.10.2022 during joint 20
committee visit.

Annexure —6 | Ground water quality report conducted by the 21
Regional office of MPPCB, Shahdol on 12.10.2022

Annexure —7 | Air quality test report conducted by the Regional 22
office of MPPCB, Shahdol

Annexure — 8 | Proposal submitted by Regional Office, MPPCB, 23
Shahdol to the head office for issuance of instruction
to all TPP to provide GPS system  in all
vehiclesengaged in fly ash transportation to low
lying area.

Annexure — 9 | Letter issued by Reginol Office, MPPCB, Shahdol to 24
Shri, Hazrat Ali (neighbour of Mustak Mansoori) to
always follow guidelines framed by CPCB on his
area which is filled by fly ash.

Annexure — 10 | Photograph of display board erected by M/s M.B. 25
Power (Madhya Pradesh) Limited at loading and
unloading site to ensure dumping strictly in

designated site.




Factual and Action taken Report of the joint Committee constituted by

Hon’ble NGT order dated 23.08.2022 in OA No.484/2022 (PB) in the matter of
Md. Mustak Ansari Vs State of Madhya Pradesh & Others

Hon'ble National Green Tribunal, Principal Bench, New Delhi was pleased to pass
an order on 23.08.2022 in the original application no. 484/2022 in the matter of
Md. Mustak Ansari Vs State of Madhya Pradesh &Ors. The directions of the
order are as follows:

“Vd. Mustak Mansoori resident of Flat no. 158, Sama Colony, Adhartal,
Jabalpur, Madhya Pradesh has sent the present letter petition, which is treated
and registered as original application, complaining that agriculture land of the
applicant is situated on Amarkantak Road, District Anuppur, Madhya Pradesh.
His neighbour, Mr. Hazrat Ali son of Mr. Haider Ali resident of Ward no. 8, Gram
Panchayat Jamudi has illegally stored fly ash brought from M/s Moser Baer
Thermal Power Plant, Jaithari, on his land illegally by use of 10 wheeled truck
and JCB machine without permissionfrom the concerned Authorities and has
thereby adversely affected by the fertility of his agricultural land and caused air
pollution. The fly ash is also causing pollution of water bodies in the nearby areas.
During monsoon the fly ash finds its way to the water bodies polluting the same.”

We accordingly constitute Joint Committee comprising Regional Office of
MoEF & CC, Bhopal, State PCB and Collector, Anuppur and direct the same
to meet within four weeks, undertake visits to the site, look into the grievances
of the applicant, verify the factual position and take remedial action as
mandated by the statutory provisions empowering them after notice to the
concerned Project Proponents by following due process of law. State PCB will
be the nodal agency for coordination and compliance.

Copy of the order is enclosed at Annexure-I.



In compliance of the Hon’ble NGT order, the following committee members are
nominated for conducting the field visit and submitting the factual report by the
departments concerned.
I. Dr. H.V.C. Chary Guntupalli, Scientist E/Addl. Director, MoEF& CC,
Bhopal, MP (Representative of MoEF& CC)
2. Sh Vijay Dehariya, SDM, Jaithari, Dist.-Anuppur, MP (Representative of

the District Magistrate, Dist- Anuppur )
3. Sh. Sanjeev Kumar Mehra, RO, MPPCB, Regional Office, Shadol, MP

(Representative of MPPCB)

Copies of the nomination letters are enclosed at Annexure-II.

Issues raised by the complainant Dr. Mohammad Mustak Mansuri in

the original complaint:
The Joint committee examined the original complaint received from the

complainant Dr. Mohammad Mustak Mansuri wherein following claims

were made by the complainant:

o The fly ash that was stored in the agricultural land of Shri Hazrat

Ali and simultaneously spread in the complainant’s land was

obtained illegally by Shri Hazrat Ali from nearby Moserbear Power

Plant
e The disposal of the fly ash in the complainant’s agricultural land

had degraded its fertility as well as caused environmental damage to
adjoining forest land and water resources ;"
:

Source of illegally obtained fly ash has been claimed to be from /

Moserbear (MB) Power (Madhya Pradesh) Limited
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B. General facts related with Public complaint:

a) About the Jamudi village:-
Jamudi is a small village in Anuppur Tehsil in Anuppur District of
Madhya Pradesh. It comes under Jamudi Panchayat, and located about
7km towards west from district head quarter Anuppur. According to 2011
census data total populations of Jamudi village is 1489 & no of houses in

the village are 315.

b) About the site:-

The complainant, Dr. Mohammad Mustak Mansuri, who is residing in
Jabalpur, has about 0.25 Acre of land in village Jamudi, which the
complainant had bought from the same family of the accused Mr. Hazrat
Ali about 20 years ago. The complainant neither lives here nor does
farming in this land neither have his house here. Complaint and accused is
not immediate neighbor. The land of Mr. Hazrat Ali is not situated
adjacent to the land of the applicant. The land of accused is located
between the Mr. Dildar Ali’s land and Mr. Mohammad Ali’s land.
Annexure-IV. The land of accused on which fly ash is said to have been
dumped is far away from the populated area of village.The fly ash
dumping site is surrounded byhis own house in north side &open land
owned by Mr. Dildar Ali, (About 3080 square feet) in west side and open
land owned byShri Mohammad Ali (3080 square feet) in Eastside. There
is a public road in north direction & in thesouth direction land site touches
the boundary wall of an industry called M/s Kaltech energy private limited
which is closed since many years.The height of boundary wall is about 05

feet from nearby ground level. This land of accused situated in extreme

%



corner of village. On north side of land owned by accused, 5-6 small
houses belong to one big family are located.

Likely sources of fly ash stored in the disputed land:-

There are three thermal power plants located within 25 km radius of the
disputed land. M/s MB Power is located at a distance of 23 km, OPM is
located at distance of 22 km and ATPS is located at distance of 19 km from
the Jumudi Village. All the thermal power plants are supplying fly ash to
Cement Industries and Brick manufacturing units etc. as well as in low-
lying areas. As it is alleged by the complainant that the fly ash dumped was
obtained illegally, it seems possible that land owner Shri Hazrat Ali has
colluded with one of the truck driver [engaged in trahsportation of fly ash]
and out of necessity has made design to fill ash in low lying portion of his

land.

d) Facts about Fly Ash utilization:-

In the recent times, the waste material from thermal power plant, i.e., Fly
ash, has become a very useful raw material having several applications. As
per various notifications issued by MoEF & CC time to time, fly ash is
approved as very useful raw material for manufacturing of cement, brick,
tiles, road making in embankment of dams and also as filling material in

low lying area

. Observations of the Joint Committee:-

The committee has inspected the site on 15" October, 2022, where the fly
ash is said to be dumped. Location map of area w.r.t. subject matter of

complaint is enclosed as Annexure-III.

1) Factual status of disputed site:* The accused Shri Hazrat Ali has filled

low lying area of his land by fly ash which is found fully leveled and




compacted. Plantation is also seen in that land.It is estimated that
approximately 160 tones ash is dumped in low lying of about 800 square

feet of land occupied by Mr. Hazrat Al.

Impact of fly ash dumping on property owned by complainant:-

During the site visit, it was observed that currently there is no storage or
dumping of fly ash on the land (About 11000 square feet) owned by
applicant. The committee checked several points for traces of fly ash but no
traces of fly ash dumping were seen, not requiring any scientific analysis of
soil. However, groundwater sampling reports furnished by MPPCB
(Annexure-VI) were perused, which reveals no impact due to storage and
dumping of fly ash in the adjoining land of Shri Hazrat Ali. As per the
guidelines laid down by the Central Pollution Control Board, soil covering,
compaction, bundwall and plantation are required, which are existing in
accused land.Boundary wall of about 05 feet height of M/s Keltech Energy
Limited exists in another side. So, there is no chance of fly ash spreading
and affecting the nearby area. Old trees of about 15-25 meters height are
located all around the area. A photo of the site is attached as Annexure-V.
Therefore, the committee noted that permanent damage and/or long term

impact due to fly ash dumping is negligible on the complainant’s land.

Impact of fly ash dumping on water resources:-

During the site visit, the committee found no traces of fly ash in the
natural drainage gradient available adjoining the fly ash dumped area,
which reveals that the entire fly ash dumped is restricted in the land of
Shri Hazrat Ali and no fly ash has been washed away along with the

surface run-off during the rainy season. Further, a one feet high stone



bunding (to act as a retaining wall) was seen built on the fly ash dumped
area as well as on the land between Mr. Dildar Ali and the complainant.
This stone barrier rules out any future possibility of the fly ash being
washed away with the surface runoff and entering the applicant's
land.There is no water bodies (river and pond) nearby, so there is 1o
possibility of the water source getting affected. The ground water sample
of the area has been tested by the Regional office of Madhya Pradesh
Pollution Control Board Shahdol, and quality of ground water of the area
matches with the quality of water of other places, hence it is not affected

because of ash filling. Ground water test report is attached as Annexure-

VL

Impact of fly ash dumping on Forest land:-

There is no forest land adjoining to this land and within two kilometer

distance, so there is no possibility of adverse impact on forest land and wild

animals.

Impact of fly ash dumping on ambient air quality:-

During site inspection, Ash dumped in adjoining area (only about 800
square feet) owned by Hazrat Ali is fully stabilized by soil cover and
compacted. Plantation is also done by land owner. Hence, there are no
chances of fugitive dust emissionsat this juncture. Ambient air quality
monitoring report conducted by regional office MPPCB, Shahdol indicate

all vital parameter are under prescribed limit report is enclosed here with

(Annexure-VII).



D. Steps taken by MPPCB, Shahdol to ensure more precaution by TPP
during transportation of fly ash.

% Proposal submitted by Regional Office, MPPCB, Shahdol to its head office
for issuance of instructions to all Thermal power plants engaged in utilizing
ash for filling low lying area to provide GPS system in all vehicle carrying fly
ash to be transported for filling in approved low lying area. Accordingly,
amendments are proposed to be done in fly ash notification dated 31.12.2021
(Annexure-VIII)

& Letter issued by Reginol Office, MPPCB, Shahdol to neighbor of Mustak
Mansoori, Shri Hazrat Ali to always follow guidelines framed by CPCB in
future also, on his fly ash dumped area. (Annexure-IX)

& M/s M.B. Power (Madhya Pradesh) Limited has erected display board in ash
loading and unloading site mentioning legal action against transporter/driver,
if ash for dumping is not taken to designated low lying area. After being
motivated by MPPCB, Shahdol. (Annexure-X)

E. :Conclusions:-

e No ash is seen stored or'dumped in private land owned by complainant Sh.
Md. Mustak Mansuri.

o Presently environmental conditions are found normal in this area and there is

no chance of any adverse effect in future also.

F. Recommendations of the Joint committee:-
In light of the complainant’s allegation that the fly ash was obtained b.y Shri
Hazrat Ali illegally and to avoid recurrence of such incidents in future,
amendments are proposed to be made in fly ash notification dated 31.12.2021

to include following provisions: J



a. GPS tracking system with alert mechanism for deviations in all trucks
engaged in transporting ash from thermal power plant to apprbved low
lying area to ensure zero mishandling/ illegal trafficking en-route.

b. A log book of the vehicle entry and exit details and quantum of fly ash
being transported shall be recorded both at the source of generation and
disposal point and monthly records along with material balance at
generation and disposal points shall be duly certified by the
Environmental Management cell constituted at the individual Thermal
Power Plant level. Six-monthly reports in this regard shall be furnished
to all the regulatory authorities, i.e., SPCB, CPCB and Integrated
Regional Offices of MOEFCC. |

ii. In addition to the ground compaction and subsequent plantation undertaken
by Shri Hazrat Ali in the fly ash dumped area, the committee recommends the

grass carpeting on either sides of the dﬁmﬁ sibpes for better strengthening of

the dump area.

¥

§ Ee IR
Sanjeev Kumar ™ (Vijay Delariya) (Dr. H.V.C. Chary

Mebhra) SDM, Jaithari, Guntupalli)
RO, MPPCB, Anuppur, (M.P) Scientist E/Addl. Director,
Shahdol, (M.P) MoEF & CC, Bhopal,
(M.P)
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Annexure -1

[ 5
tern No.07 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

(By Video Conferencing)
Original Application No.484 /2022

Mohammad Mustak Mansuri - ...Applicant

Versus

State of M.P. ...Respondent

Date of hearing: 23.08.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Application is registered based on a Letter Petition received by Email.

ORDER

1. Mohammad Mustak Mansuri resident of Flat No. 158, Samta Colony,
Adhartal, Jabalpur, Madhya Pradesh has sent the present letter petition,
which is treated and registered as original application, complaining that
égriculture land of the applicant is situated on Amarkantak Road, District
Anuppur, Madhya Pradesh. His neighbor, Mr. Hazrat Ali son of Mr. Haider
Ali resident of Ward no. 8, Gram Panchayat Jamudi has illegally stored fly
ash brought from M/s Moser Baer Thermal Power Plant, Jaithari on his land
illegally by use of 10 wheeled truck and JCB machine without permission
from the concerned Authorit_;ies and has thereby adversely affected the
fertility of his agricultural land and caused air pollution. The fly ash is also
causing pollation of water 'podies in the nearby areas. During monsoon the
fly ash finds its way to the water bodies polluting the same. The applicant

made complaint dated 30.03.2022 to the Police but no action has been taken

sofa.
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O. A. No. 484/2022 Mohammad Mustak Mansuri Vs. State of M.P.

E

2. It is now well settled that this Tribunal is empowered to take

cognizance of the cases involving questions relating to environment arising
out of the implementation of enactments specified in First Schedule of the
National Green Tribunal Act, 2010 ‘Suo Moto’ as held by Hon'ble Supreme

Court in Municipal Corporation of Greater Mumbai V/s. Ankita Sinha

and others 2021 SSC Online SC 897. -This Tribunal can also take

cognizance of such cases on the basis of letter petitions in accordance with

settled principles of law governing the public interest litigation.

3. Prima facie, the allegations made in the application raise questions
relating to environment arising out of the implementation of the enactments
specified in Schedule I to the National Green Tribunal Act, 2010. In view of
the allegations made in the application, we consider it appropria.te that a
Joint Committee of the concerned statutory authorities be asked to verify the

factual position and také ‘remedial action on the basis thereof. We

accordingly constitute Joint Commlttee comprlsmg Reglonal Ofﬁce of MoEF‘

———— IS L

& CC, Bh_c;ga—.imgl;.;te PCB and Collector Anuppur and direct the same to

meet within four weeks “undertake v1sxts to the site, look into the gnevances

of the ‘applicant, verify the factua.[ posmon and take remedlal actlon as

mandated by the statutory pr0v1310ns empowering them after notlce to the

concerned Project Proponents by follov’vmg due process of Iaw State PCB wﬂl

be the nodal agency for coordmatmn and comphance

e T
W ——— e i

4.

——

Fac_tua.l and Action Taken Report may be furnished within two months

by e-mail at judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Supported PDF and not in the form of Image PDF.

5 List for further consideration on 16.11.2022.

—)

6. A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to the Redional Office of



e

O. A. No. 484/2022

Mohammad .. ‘stak Mansuri Vs. State of M.P.
. -3-

MoEF & CC, Bhopal, State PCB and Collector, Anuppur by e-mail for

compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

August 23, 2022
AG
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committee reg. /
S
RO Shahadol MPPCB <ropcbsM

Fw: ORDER passed in Original Application No. 484/2022. Nomination for Joint

Committee reg.
2 messages

Sudhir Shrivastava <sudhir.2660@yahoo.com>

To: RO Shahadol MPPCB <ropcbshahadol@gmail.com>

. = Forwarded message -----

From: Dy. Director General <rowz.bpl-mef@nic.in>

To: chairman chairmanoffice <char'rman-mppcb@mp.gov.in>: ms msoffice <ms-mppcb@mp.gov.in>: Ms Sonia
Meena <dmanuppur@nic.in>; sudhir 2660 <sudhir.2660@yahoo.com>; it mppcb <it_mppcb@redifimail.com>

Sent: Friday, 9 September, 2022 at 12:14:32 pm IST

Subject: Re: ORDER passed in Original Application No. 484/2022- Nomination for Joint committee reg.

w8Ied, / Dear Sir/Madam,

mi;qZDr fo"k; ds laca/k esaa ekuuh; vi/kdj.k }kjk ifjr vkns’k ds vuqikyu gsrq bl dk;kZy; Is Mk. p-

oh-lh-pkjh] 0SKkfud **bZ** (Dr. H.V.C. Chary Guntupalli, Scientist-E/Addl. Director) & @2} s

qHifbd far wrar & | 3% T S W wue fRar o g @ —

AISE F—9990517580
34 o - hve.chary@nic.in

Regards,

Integrated Regional Office _ .
Ministry of Environment, Forest & Climate Change,
Bhopal, Madhya Pradesh

(O) 0755-2466525

(F) 0755-2463102

From: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>

To: "Ms Leena Nandan" <secy-moef@nic.in>; "Dy. Director General" <rowz.bpl-mef@nic.in>, "chairman
chairmanoffice" <chairman-mppcb@imp.gov.in>, "ms msoffice” <ms-mppcb@mp.gov.in>, "Ms Sonia Meena"

<dmanuppur@nic.in>
Cc: "sudhir 2660" <sudhir.2660@yahoo.com>, "it mppeb” <it_mppcb@rediffmail,com>

Sent: Monday, August 29, 2022 2:49:03 PM
Subject: ORDER passed in Original Application No. 484/2022

Respected Sir/Madam,

I am directed to forward a copy of the Order dated 23/08/

2022 passed

in Original Application No. 484/2022 Mohammad Mustak Mansuri...Applicant Versus

State of M.P....Respondent. for yourkind perusal & necessary action.
for further correspondence please send all the documents on the new mail-id i.e.

judicial-ngt@gov.in ;
| &% N 9 )

Kindly acknowledge the same.

REGARDS :

CONSULTANT (Judicial) . 2

(N.G.T.)(P.B.)@New Delhip \;;:;V Q\."?&SQ :

hﬂps:f/maﬂ.googie-com!mﬂii/umf?ik=cﬁe1043821&view=pt&search=au&permthid=thread-r%sA1743473?63857457430

§ Ao Bv“f‘ v
-

Fri, Sep 9, 2022 at 12:19 PM



M Gmail - Fw: ORDER passed in Original Application No. 484/2022- Nomination for Joint committee req.

° Dy. Director General <rowz.bpl-mef@nic.in> Fri, Sep 9, 2022 at 12:42 PM

To: ropcbshahadol@gmail.com, Achyut Anand Mishra <achyutmishra-mspcb@mp.gov.in>, Ms Sonia Meena
<dmanuppur@mp.gov.in> '

Dear Madam/ Sir,

Kind attention is invited to the trailing email regarding Nomination of Dr. H.V.C. Chary Guntupalli,
Scientist-E/Addl. Director from MoEF&CC,IRO Bhopal for the Joint Committee constituted in
compliance of Hon'ble NGT's order dated 23.08.2022, in the matter Original Application No. 484/2022
Mohammad Mustak Mansuri Versus State of Madhya Pradesh.

'

Regards

Integrated Regional Office

Ministry of Environment, Forest & Climate Change,
Bhopal, Madhya Pradesh

(O) 0755-2466525

(F) 0755-2463102

From: "Dy. Director General" <rowz.bpl-mef@nic.in>

To: "chairman chairmanoffice" <chairman-mppcb@mp.gov.in>, "ms msoffice" <ms-mppcb@mp.gov.in>, "Ms Sonia

Meena" <dmanuppur@nic.in>, "sudhir 2660" <sudhir.2660@yahoo.com>, "it mppcb" <it_mppcb@rediffmail.com>
Sent: Friday, September 9, 2022 12:14:25 PM

[Quoted text hidden]

[Quoted text hidden]

hnps:ﬂmail-googie-comfmaiuufﬂ!?ik=c6e1043821&view:pt&search=a||&perm:hid=mread-f%3A1 743473763857457430
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' Mohammad Mustak Mansuri resident of Flat No. 158 Samta Colony, Adhartal, Jabalpur,
Madhya Pradesh has sent the present letter petition, which is treated and registered as
original application, complaining that agriculture land of the applicant is situated on
Amarkantak:Road; District Anuppur;, ‘Madhya Pradesh. His neighbor, Mr. Hazrat Ali son of Mr.
Haider Ali resident of Ward no. 8, Gram Panchayat Jamudi has illegally stored fly ash brought
from M/s Moser Baer Thermal Power Plant, Jaithari on his land illegally by use of 10 wheelec
truck and JCB machine without permission from the concerned Authorities and has thereby
adversely affected the fertility of his agricultural land and caused air pollution. The fly ash is

also causing pollution of water bodies in the nearby areas. During monsoon the fly ash finds .
its way to the water bodies polluting the same.

We accordingly constitute Joint Committee comprising Regional Office of MoEF & CC,
Bhopal, State PCB and Collector, Anuppur and direct the same to meet within four
weeks, undertake visits to the site, look into the grievances of the applicant, venfy the
factual” pos:tmn and take remedial action ' as ‘'mandated by the statutory provisions
empowering them after notice to the concerned Project’ Proponents by following due
( process of law. State' PCB will be the nodal agency for coordination and compl:ance
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Avnexure-5

! Jamudn Madhya Pradesh, Indla
(T | 1 r- 3J9M+9PW, Amarkantak Rd, Jamudi, Madhya Pradesh

Jamudi, Madhya Pradesh, India “i 484224, India
3J9M+9PW, Amarkantak Rd, Jamudi, Madhya / at 230534029
Pradesh 484224, India ,_‘ “.

Lat 23.068386° ong 81.633885°
Long 81.633818"

15/10/22 04:07 PM GMT +05:30

Joint Inspection Team visited the Land owned by complamant Shrl
Inspection Site on 15.10.2022 Mustak Mansoori. No storage/heap of
ash is visible. Area having full grown
trceof 15—25 feet helght :

Jamud| Madhya Pradesh Indla
3JOM+9PW, Amarkantak Rd, Jamudi, Madhya Pradesh "'

‘; ¥ 484224, India S V- <8 484224, India
| Lt 23068305° ‘ :
Long 81633736° B dlngmsaans
§ 16110722 0410 PM GT 405:30 im0 151107220410 M GMIT 40530
Land owned by accused showmg Land owned by accused showmg
stabilization of filled ash by soil cover, | stabilization of filled ash by soil cover,
plantation and bund wall. plantation and bund wall.




Annexuze -6

i Wit
.
i r‘
—_— REGIONAL ?FFICE !
e M. P. POLLUTION CONTROL BOARD 3
v"“ﬁ SHAHDOL —484001 & 07?52 248938 | i

-\ EmaiI—ropcbshahadoI@#mail.com |
WATER ANALSIS REPORT

. - ’ T dl ekl e
_Location of sampling: Hand Pump Water Sample, Village- Jamudi dist. Anuppu

(M.P.) ! | _ ‘
> Deseription of Sample: 1. Hand Pump Water S]ample. Village jamudi Near Bajran Stone
crusher | e
3. Date of Sampling- 12.10.2022
12.10.20200

1. Date of Analysis: - g _
3. Sample Collected by:- A.K.Sharma (Chemist) & Ralendra Singh (Lab Attendent)
6. Sample Analysis by: B.M. Patel (Junior Scientjst)

b

T\ CHARACTERISTICS ONIT 7 [ermissible | Sample-
N | e i
T Temperawre G g ? [ 278 g
> Appearance . = i Clear @l
2 Color PCS LAl T Colourless l
4+ Odour T.No. - Odourless
I pH pH Unit vih, 6.5-8.5 ge- 10 7.94 |
6 Sp. Conductivity pMhos/cm. - 525.6
~ 7 Total Solids Mg/| I : oF . 412.0
¢  Total Dissolved Solids Mg/l 500 405.0
o Total Suspended Solids Mg/l - 7.0 |
~ 10 ammonical Nitrogen Mg/l K ; 0.020 =]
L Nitrite Nitrogen Mg/I - - o TGN
> Nitrate Nitrogen . Mo/l i e —
i*_Phosphate | I e
i+ Chloride M/l T 2 h o 2R3
T " N S R ST ]
L. ... AR Ml |- 200 84.0
7 S -
e et Flard Mg/! S T
19 Magnesium Hardness Me/l i = wt
3 R dercd o1 T g - 112.0
_n B.0.D. (3 days at 27°C) i Mg/l ] - TR ,
- T_I..,k_.i .[Ji) “I\Mgll ” { it i IBDIJ T —'i:

= ,r/ —~
Chomnl

Lab-im charg.

e2)




e Avinexuze -7
' e e R

't'
REGIONAL OFFIéE-

FrFoooae— M. P. POLLUTION CONTROL BOARD |,
—— SHAHDOL —484001 & 07652 2489%8 ¥
% Emai|—ropcbshahaddl@gmall.cmﬁ '.
N1/ *; , \
WO | T Date:- 14.10.2022 |
Nema Of Industry ¢ Near Taidar ALl house Village-Jamudi, dist. Anuppur '\
12.10.2022 ‘ TR

Date of Sampling : -. ' |
Date of Analysis . 13.10.2022 b
Sample Collected by A.X. Sharma (Chemist) & Balendr;a‘Smgh (Lab Atte.) ':

| gample Analysed by C.S. Patel, Junior Scientist .

————

o I " :
7

S.No. | Parameters Unit A
= 3l )
| Particulate Matter [PMo] | pg/M 48.60
3 | Nitrogen dioxide ug/M’ 10.24 \ Sl e
T3 | Average Noise Level dB___L___.S__J..'ZO .. "I T

e s
Remarks:- | During the monitoring time Weather was clear. -

Ut B sl

| [ Indicate that the values exceed permissible limit.

5. Compared with MPPCB Standé.rd.

¢l

|_ab-in charge

Cremjst

o

Alr}ReporthOfisz
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o | Annexuze -4o

After being motivated by MPPCB, Shahdol. M/s M.B. Power (Madhya Pradesh)
Limited has erected display board in ash loading and unloading site, mentioning
legal action against transporter/driver, if ash for dumping is not taken to designated
low lying area.






